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CASE NO. :
Appeal (crl.) 504 of 2008

PETI TI ONER
AKALJI' T SI NGH

RESPONDENT:
STATE OF H. P.

DATE OF JUDGVENT: 14/03/2008

BENCH
Ashok Bhan & Dal veer Bhandari

JUDGVENT:
JUDGVENT
ORDER

CRI M NAL ‘APPEAL NO. 504 OF 2008
[ ARI SI NG OUT OF SLP (CRIM NAL) NO 1220 COF 2008]

Leave granted.

The Trial Court acquitted the appellant for the charge punishable
under Section 409 of the Indian Penal Code.  The Hi gh Court by the inpugned
order reversed the judgnent of the Trial Court and convicted the appellant under
Section 409 of the Indian Penal Code and sentenced himto undergo six nonths’
i mprisonnment and a fine of Rs.1,000/-; in default to undergo two nonths’ further
i mprisonnment. The appell ant has al ready undergone four nonths’ inprisonment
out of the six nonths' inprisonment awarded to him

Keeping in view the facts and circunstances of the case, while
mai nt ai ni ng the conviction under Section 409 |IPC, we reduce the sentence to the
peri od al ready undergone by the appellant. The appellant shall be rel eased
forthwith subject to paynent of fine and if not required in any other case.

The appeal stands di sposed of accordingly.




